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| request has been retumed by the .
. respondents. It is contended that
? though vacancies are available and
the applicant is eligible for the same,
no appropriate attention has been
| his
E application is admitted.
| “Mr K.Das,
Addl.C.GS.C accepts

behalf of the respondents. Thus

paid to request. Hence

learned

notice on

Qr service E‘complete. Four weeks time
allowed for fiing reply by the
respondents.

Call this matter on 4.12.2009
. for orders. -
. S
(Madan k1~ Chaturvedi) (Mukesh Kr. Gupta) -
Member (J) -

Member (A)



5 - : W
R ‘ 0.A.224/09 L
04.12.2009 Enabling the respondents to
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M S LA, file reply four weeks time is allowed.
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5.1.2010. n is stated by ieamed counsel for the
- Respondents thai reply wili be filed duiing the
5" / 00/0 course of fhe day and copy of the same be o

LJ : handed over fo leamed counsei for . the
é Léy L7 Appilicant. Rejoinder, if any, may be filed by ‘
//u, /

the Appiicant before next date of hearing.

W ’ | ' List the matier on 5.2.2010.
o N . N

(Modan% C‘hcn‘urvedi) {Mukesh Kumar Gupta)

Member {A}/ Member (J)
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adjourned to 10.2.2010.
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O.A.224 of 2009

23.02.2010- For the reasons recorded separately,
O.A. stands disposed of.
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/bb/ : o '

23-02- 204,

J

Cwe)

A,J.nfan-ézz'
03%-03-10.

——

,_3?,9\0)10,

ZW %ID ﬁ’v/“}“”{

2.9
%IM p e I
fo&cw/iv(]c" 751’1:1, W alf

fv,é&; m_&l—o 8o
&{JQ_QE_Q’MM




CENTRAL “A'DMINIS-TRATIVE TRIBUNAL
GUWAHATI BENCH

! O.A. No. 224 of 2009

¢

;:, DATE OF DECISION: 22.02.2010
Shri L.N.Singh | o |
ceeerreaees eeretterteeeeeeeer e e e s et baeetaneeeereretartereraarans veeeeeeeeees Applicant/s.
_Mr.H.K.Das . o
B SRR e rereeeteeneeeaearte et e eaeraenans e Advocate for the

' ‘ : ' Applicant/s.
- Versus -

U.O.1. & Ors
S OO trreeeeeeeeseRESPONAENT /S

............ e ee s e e r et rer et sete e ne e e e e ns e ADVOCate foOT the
Respondents

CORAM

THE HON'BLE MR.MUKESH KUMAR GUPTA, MEMBER (J)
THE HON'BLE MR.MADAN KUMAR CHATURVEDI, MEMBER (A)

1. Whether Reporters of local newspapers may be allowed to'see Yéi/No
the Judgment?e /{

2. Whether to be refemred to the Reporter or not2 - ' 7§/No

3. Whether their Lordships wish to see the fair copy »
of the Judgment? ' L y'e

)

Judgment delivered by ' Hon'ble “Member
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CENTRAL ADMINISRATIVE TRIBUNAL
GUWAHATI BENCH

Original Application No. 224 of 2009

O.A.224 of 2009

Date of Decision: This, the 239 day of February 2010.

HON'BLE SHRI MUKESH KUMAR GUPTA, JUDICIAL MEMBER

Sri Lalit Narayan Singh

Son of Late M.Singh

(C/o. Smt. Anu Devi), MES
Shiv Mandir, Rowriah, MES
Gate, Jorhat-785 005, Assam.

By Advocate: Mr.H.K.Das

By Advocate:

-Versus-

The Union of India represented by the
Secretary to the Government of India
Ministry of Defence
New Delhi-100 001.

The Air Chief Marshal
Air Head Quarters (Vashu Bhawan)
New Delhi-110011.

The Air Marshall

Eastern Air Command (EAC) LLA.F.
Head Quarter-Shillong

C/o0 99 APO.

The Commanding Officer
825 SUAFS (Missamairi)
C/0 99 AP.O.

ORD E R (ORAL)

Mr. Kankan Das, Addl. C.G.S.C.

MUKESH KUMAR GUPTA, MEMBER (J):

HON'BLE SHRI MADAN KUMAR CHATURVEDI, ADMINISTRATIVE MEMBER

...Applicant

.. Respondents

Admitted facts are that Applicant’s mother was employed as

Safaiwali in the office of Commanding Officer, 825 SUFAS{Missamari). She

3
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0.A.224 of 2009

was medically boarded out on 31.05.2009 on medical ground. Prior to her
refirement from service vide letter dated 07.05.2009, she was asked to
submit the document/information as mandatory for processing case with
‘Pension Disbursing Authority. Pending finalization of the said benefits,
Applicant, being her son, vide application dated 31.07.2009 applied for

compassionate appointment.

2. The Respondents have taken a stand that unless Applicant’s
mother claim for pension is finalized, Applicant’s claim for compassionate

Qppoin;rment cannot be considered.

3. We have heard Mr.H.K.Das, learned counsel appearing for
the Applicant as well as Mr.Kankan Das, learned Addl. C.G.S.C. for the
Respondents, perused the records and pleadings addressed on this

aspect.

4, On examination of the matter, particularly with reference to
stand, as noted hereinabove, we are not .in agreement with the
Respondents that his case for compassionate appointment cannot be
forwarded to the appropriate authority and considered, merely because
his mother's claim for pension has not been settled. Claim for pension is
different and disﬁnct than the claim for compassionate appointment.
Merely because Respondents may take some time in setfling claim for
pension of Applican’r'-s mother, Applicant's right for consideration of

compossioncn‘e. appointment cannot be denied.

5. Accordingly, Respondents are directed to consider the case

of Applicant for compassionate appointment at the earliest opportunity.

Y

Page 2 of 3



/BB/

0O.A.224 of 2009

We would expect that the said claim would be considered within a period

of next three months from the date of receipt of this order.

(MADAN-RUKAAR CHATURVEDI) (MUKESHKUMAR GUPTA)
MEMBER (A) | | MEMBER (J)

é. | O.A.is disposed of accordingly.

Page 3 of 3
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL$GUWAHATI BENCH;
GUWAHATI

(An gpplication U/S 19 of the Cemtral Administrative

Tribunal Act, 1988)

fcemra,Ad"ﬁﬂistrativeTribunsT | | , .
| 20 007 a0 ericionl deniicstion NeiZ0:1P/2c00
| GUV{ahati Bench Shri Lalit Narayan Singh | o. » ARplicant
¢ N wVersuse '

The Union of India and others ....Respondants

S SIS

The n&ber of the applicant was a Safaivwali employee
in the office of the Commanding Officer, 825 SUAFS
(Missamari), C/o 99 APOJi The name of the Safaiwall empleyee
is Samt.Amu Devi 825 Su/D/43)'§ On the reeemmendation of
the District Medical Beard, Sonitpur Distriét s chaired by
the Joint Director, Health Services, the said Safaiwali
employee Smt.Anu Devi was §1]_.oued to retire on medical
ground with effect from 31.5:2009(afternoon)'dl Her invalid
pension is not yet finalised™ It may be mentioned that
Smt .Anu l?evi was also appointed en eompassionate ground |
consequent upen the death of bher husband. while in service.
As such,the famlly of the saild Safaiwalh Smt.Amu Devi is
in grest financial Aifficulties Her elidest unemployed son
Shri Lalit Nerayan Singh is the applicant for a vacancy in
the poest of LDC or Typist or Telephone Operster or Computer
Operétdn on compassionate groundy The applicant Lalit
Narayan Singh hag passed the A1l India Senior School
Certificate Examination in 1995: He knows English Type

Contd,...2
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Central Administtaﬁve“l'ribunal
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7.8 0CT 2009

Guwahati Bench
U3

=2 i
writing at 46 werds per minute and Hindi Type writing
et 35 words per mimuteQd He has also passed the one
year Computer Professional Course§l The Office of the
respondent Noi23(Air Marshal, Eastern Command(EBAC),IAF
Shilleng has returned the application of the applicant
without taking any action thereon vide his impugned
letter/erder dated 4.,932069 on very flimsy ground that
the application ef the spplicant for compassionate appointe
ment was not properly completedd This is wholly incerrectd
The application ef the applicant was perfectly in orders:
The applicant has challenged the contention of the impugned
order/ letter dated 44942069 of the respondent Ne¢g in
this original applicationd The applicant has also prayed
for a direction from the Hoa'ble Tribunal fer compassionate
employment te a pest of LDC or Typist or Cemputer eperater
or Telephone Operator en the ground ef indigent circumstances
to save his family members including himself from starvation
Hence, this O.A. has been filed®

Filed b
7T K DFS

Advocate,



IN THE CENTRAL AIDMINISTRATIVE TRIBUNAL$GUWAHATI BENCH3

Central AdministrativeTribunal

7 § 0CT-2009

Guwahati Bench
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GUWAHATI
Shii Lalit Narayan Singha  ....ADRlicant
wVersuse - ' : ‘

The Union of India & others ....Rgspopdents

LIST OF DATES AND ANNEYURES

S1.No¢l Dates -

- Particulars- Aanexures Pages- -
1.  @6132667 Constitution of Medical A - 1o
. Board.! o
2§ 2939152668  Recommendation of MeB. B -
33 67)9532669 Order of retirement c — 12
L§ 31:6732669  Applicationyof the applicant Dz.b' — 13-
(<)
53 0430942669 Impugned letter/erder E - 15
63 2986952609 Preforma Part 1 & II F - \6-2
78 219061993 ALl Indla Secondary-Schodl G _ o
: Examination Certificate ’
83 14468231995 All Indla Senior School 2 — 23
Certificate Examination
. S Certificate.
93 153031997 Diploma Certificate ¢’ - 2k
168 1290932001 English Type- Writing = - G - o5
: Computer professional Course
, Certificated |
113 1266326062 Final Diploma Certificate in G’ — 260

Hindi Type writinges



IN THE CENTRAL ADMINISTRATIVE TRIBUNALS GUWAHATI BENCH:

Central Administrative Tribunal

9 8 nrT 2009

Guwahati Bench

®

IR

GUWAHATI

e o o2 ‘

Shri Lalit Narayan Singh oe. o ARRlicant

-

aver S=ii8w

The Union of India and others ...Bespondepts.

- ZNDEX
STiNos Annexures ~ Particulars Pages
1 Original Application - =3
24 Verification -
33 Annexure=A Constitution of Medical - lo
_ | Beardd :
Ly Annexure-B Recemmendation of Medical -~ I
Board - '
5% Annexure=C Order of Retirement - 12
R Annexurea-Dzb’ Applicationjef the applicant— 19—k
74 Annexure=E Impugned letter/erder dated — 15
— 64,9969 -
84 Annexure=F Proforma Part I & Part-II ~— 16—
94 Annexure=Gl A1l India Secondary School — 2.2
) Exgmination Certificate
164 Annexure=G All India Senior School - 23
N Examination Certificate
114 Atme:n.:re-tf}3 Diploma Certificate in — 2h
English Type writing
1234 Annexure-Gl’ Cemputer Professional — 25
| Course Ceirtificate
133 Aonexure=G’ Final Diploms Certificate — 2-b
in Hindi Type writingy
77— $C
1u. w ] S —_— 27 —56.
Filediby o o

Advocate;
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GUWAHATI -

( An application under Section 19 ef the Central
A dministrative Act, 1985)

m._a&“:i_tzaﬁa

Shri Lalit Narayan Singh

son of La:l:e M Singh,

(C/o SmtJAnu Devi), MES

Shiv Mandir, Rowrish, MES

Gate, Je;hat-?BS%‘j sASsam -
«Versuse- |

1) The Union of India,

" represented by the Secretary to

the Govt. of India, Ministry of
Defence K New Délhi‘*é%»'l. |

2) The Air Chief Marshal, |
Air Head Quarters(Vashu Bhawan).
| New Delhi=110011%
3) The Air Marshall
" Eastern Alr Comnand(EAC), I.A.F.
Head quarter=Shilleng,
Clo 99 APOY
4) The Commanding Oﬁ'iceﬁ,
' 825 SUAFS(Missamari),
C/o 99 APOY
.« -Bespondents

contd. [ X X/ 2
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o RARTICULARS OF THE ORDERS_AGAINST VHICH

THE APPL ;guzgn:sums | ‘
Ordemmut BZBSU/211/1/3/PC dated oa.e9.~zoo9

of T.R.Becharay Sqnildr §,0IC Civil Adming
For Station Commander, C/o 99 APOJ

o JURISDICTION OF_THE TRIBUN

The applicant_declax;es that the application
1s well within the Jurisdiction of the Hon'ble
Tribunal as provided U/S 14 of the Ceatral
Administrative Tribunal Act, 19854

I1I, LIMIT AT TON

The present application is made within the
prescribed limitation as provided U/sS 21
of the Central Administration Act, 1985

IV, EACTS OF :
1) _ That the applicant begs'to “state_thatvhis mother
SmteA nu Devi was serving as a Safaiwali in the Office
of the Commanding Officer, 825 SU AFS(Missamari),C/o=99
APO{ '
2) That the applicsnt states that on the advice of
the District Medical Board constituted vide No.,8325-28
dated 06,1142667, the Joint Director of Health Service,
Sonitpur District being the Chairman of the said medical
Board vide his Medical certificste dated 293152608 has
stated that;::other of the applicant is completely and
permanently incapacitated for further service of any kind

o/ ofi) nasain &'012/13

Contd,.. 3
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Guwahati Bench
. e =3 - e .. o
in the Department to which she belongs in consequenceg

of "Rheumatoid Arthritis®y Thus, en the basis of the

recommendation of the said Hedigaleocx:d, the appointing
authority vide erder dated 076532669 has allowed the
applicant's mother to retire from service on invalid
ground with effect from 3173532609( afternoon)’

Coples of the constitutian of the M.B.dated
06711320607, recommendation of the M.B.dated
2950132008 and the order of retirement on invalid
ground deted 628572009 ere annexed herewith at

Annexures A ,B and C respectivelyd

3) . . That the applicant States that after the retirement
of his mother on invalid grounds, the applicant had
submitted two application en 313732009 and on 51042069 .
to the Commanding Officer, 825 SU AFS(Missamari), C/o 99
APO for compassionate appointment on the ground of meost
indigent circumstances to the post of eivilian telephone
operator er Lower Division Clerk or Typistd

Copies of his application dated 31507009 snd
dated 65910369 are annexed herewith at Annexures
D and Ed . .
4) That the applicant states that he has already
submitted the prescribed PROFORMA in PART-I and PART-II,
duly filed in alongwith other requisite documents as
mentioned in the appeinting authority®s CHECK LIST for
compassionate appointment on the ground of indigent circume

stancesy But it is really very shecking and regretable

v /M Y\C\I\Q:\@C\N\ 8@% Contd,..4
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that the respondent _No_.g( appointing authority) has
returned unactionithe applicat;on for compassionate
appoiantmant to the gpp_l:!_.tl':ant vide his impugned letter/
order Noi625 $U/211/1/3/PC dated 49320093

Copies of impugned letter/order dated 4399382069

and Proforms PARL I & II dated 29:952609 sre

| annexed herewith at Annexures-E and F r.'espectivelyﬁ

5) Thet it will be pertinent to mention here that the
applicant has passed All India Secondary School Exemination
1993 and the Senior School Certificate Examination,1995
from Kendriya Vidyalaya, Jorhat,Assam, He knows both
English and Hindi Type writing and has qualified for
Computer Professjonal Coursed So, the applicant is quite
qualified for & civilian post of LDC, Typist and Computer
Opereators : I |

Copies of the Pass Certificate of above examination
are annexed herewith at Annexure—G’ ,62,63,6" and 65

respectivelyqd

6) That the applicaat States that there are vacancles -
iR the post of LDC/Typist/Computer Operator in the Office
of the Air Officer Commanding(AOC), NoJ{OWING AFS Jorhat
C/o 99 APOY That apart, there are vacancies in above posts

in other Air Force Offices in the North East Regiony o

7) That it will be relevant to mention here that the

mother of the applicant has not yet zmgawexms received

her invalid monthly pensionil The financial condition of
Contd,..5
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the applicant is going from bad to worse with every
passing daysi Ne other member of his family is in Govt.
employmentd Only a part of retirql benefit has been
received by his motherid This small amount is going to
be exhausted soond If the applicamt is not provided with
a civilian job under Air Force Authority, his family
members will have te face starvationd As such, the applicant
is in dire need of an employment en compassionate ground

in indigent circumstances?

8) That the applicant prays to take the ind.ulgenece.

of the Hon'ble Tribunal te peint out that pursuant te O.M.
No§14@14/6/86=Estd.(D) dated 304651987 of the Personnel

end Treining Department ¢f the Govte! of Indiay 1f the ‘
condition of the family is indigent and is in great distress,
the benefit of compassionate appoimtment may be extended

to a son/daughter/near relative of a Govt ¢ Servant retired
on medical grounds under Rule 38 of the Central Civil
;Sa'viees(Peqsion) Rules,1972 etcd In case of Group-D
employees whose normal age of superananuation is 60 years,
compassionate appeintment may be considered before they

are retired on medical grounds before attaining the age

of 57 yearsyd The mth‘er of the 'abpli,'canﬁ vas allowed te
retire at the age of 55 'years. Hence, the applicant is
entitled to compassionate appointment

V. RELIEF/RELIEF(S) SOUCGHT FOR AND THE GROUNDS 3

13 . For _that _tpe_'re_sxpogdeqtg Nosg3 and 4 have wrongly
returned unactioned the application for compassionate
appoiantment of the gpplicent vide his impugned letter/order

D(O\N &’\anf%ﬂm &n%fk Contd., .6
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dated 0440942669( Annexure=E) ;i This ahcunt_s to
violation of the previsions of the O.M. dated 304631987
of the Govt, of Indiad

2) For that the reépondents Nosd3 and 4 have utterly
failed to conply‘with the previsions of O.M. dated
304641987 of the Govt, of India to dispose of the
application deted 5:19¥2609 of the applicant as expedi-
tiously as possible considering the indigent and distressed
conditions of the family of the applicantd Thus, it

appears that their non-action on the application of the
applicant is motivated, deliberate and arbitraryd

3)  For that the mother of the applicant was holding
a Group=D post of Safaiwall with a meagre monthly salary,
Because of her retirement en invelid monthly pension
which is yet te be processed by the respondentsyd The
pensioner mother of the spplicant is a “Rheumatoid Arthrie
tis% patients, now without any source of incomed All these
humanitarian aspects ought to have been taken into
consideration by the respondents’y Thus, the respondents
have utterly failed te apply their mind to mitigate the
sufferings of the family3

VI, DETAILS OF THE REMEDIES RXHAUSTED s

The applicauti:g:baust.edln all the departmental
remedies aveilable to him by filing two applications on
314742669 and en_3¢?50&§2069 te the Respondent Noj4 praying
for compassionate appointmenty But the latter applicatihon
has been returned to the applicant without any relief.

Kol v\mméo/w Simy,

Contd...7
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T
v:m.. MATTER_NOT PREVIOUSLY FILED OR PENQINQ
- IN-ANY OTH@ co_ﬂ s , )

-~ -

The gpplicant'has not ﬁ.led any case in this
matter nor any such case 1s pending in any other

vourts;

VIIIH% INTERIM ORDER[PRQER FOR

. The applican‘t does not pray far any iaterim
order in this application3

IX, RELL IEF(S) SOUGHT FOR .
- .. XIa view of the facts and circumstances stated
above, the applicant prg s thet this Hon'ble Tribunal
may kindly dispose of this applicstion at the admission

. 2

stage by giving a direction to the respondents No.3 aad

L te consider the case of the applicant for compassionate

appointment} te a pest of LDC or Typist or computer
Operator preferably in the Office of the Air Officer
Commanding (A0C) NoM@ WING AFS,Jerhat, C/o S99 APO where

there are existing vacancies and or in any other office

ia the North Easter Regiona and/or in any office under

the administrative Control of the Respondent. Nod2 (Alr
Marshall, Eastern Command(EA_C), Head Quarters, Shillong,
C/e=99 APO) within a time frame and/or pass such further
order/orders as your Lerdships may deem fit and propers

Aad for this act of kindness, the applicant as in duty
bound shall ever prayes

cont do'. * 08
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Guwahati Bench
ATE CRSIE

X. RARTICUL)
I1.Ps0s For Rs;567306#- bearing Nod39G436760 dated
2141052069 payable at G.D.OsGuweh atis

N

X1 LIST. OF MENTS 3

P

As stated in the mi:mc-a

Contd.....Verification,..p/9
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AT
9 ¢ 0CT 2009
Guwahati Bench
e =3 9=

~YERLFICATION~
1, Shri Lalit Narayan Singh, son of Late M.zSinéﬁ'
aged about=32 years, by caste=Hindu, by eccupatione ’
unemployed, resident of MES Shiv Mand;lr; Rewriah MES
Gate, ;?orhat-785695_. Assam do hereby verify that the
statements made in paragraphs 1 to 11 hereinabove are
true to my knowledge and belief and that I have not

suppressed aay material facts

nd I sign this .Verificatien on this ?:%.Tday of

October, 2069 at Guwahatiil .

P;ace $=Cuwahati

Deted the 23 Octeber; D[ v Y
, A ¢
26093 | (anm NGH)
- . n .
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1.5 Refereno
" mentione ubjec

i { :

it is intimated

2 that Me

pert ‘, AR
dical Board has recommended for retirem

Civil Admin -
825 SU, AF

on Q1 Jun 09, . :

pension and you are proceeding on retirement on invalid pension wef 31 May 09, SORS

3. You are requested to submit the following documents / information for further

action by this office in this regard.

(@ - 06 (six) copy df :fecent pass port sizé‘bhoteraphs.

! .

()  Intimate the re:si,dential address after retirement.

(). : Bank name, élgggle; and Account No through:

ooy

N transaétion of p’ensionary; éneﬁts after reti(
: (d - To submit clea:rance certificate duly‘c
- copies. { o

_Encl; As Stated ' _ | Adve eals

which yourprefer for’ the

ompleted in  all-re

| S e e
' 4. Form of clearance ceitificatq In six coples (Blank).Is enclosed herewltiwf{.;, ;

L5
it
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, That Sir, what ev

" In view of the abo
look into the matter and 1 ma

From - Lalit-Narayan Singh! =

S/o Mrs. Anu Devi 1
Rowriah MES Gate -

* Jorhat — 785005 (Assam)

The Commanding Officer
825 SU AFS (Missamari)
C/o 89 APO

fror kind puresal attention)

1

29 0CT 2009
"Guwaha!i-Bench e

" Sub : Application fer Campassionate Appoirtment.’

. i
Unito;
G [l

. rgesnj.fv!.eﬁ

-ai- 18 FRA
elljln
i oo

ut for her t

s0u
o

S o e N e ey = -
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o Bl nEy 3
ed“ar opportunity to serve’

under your kind and able command as a civilian telephone operator (CSBQ)
and relieve me from the prevailing financial crisis, a proforma regarding

employmént is attach along with.

'Dated
__ Enclosed :

C'b\oté 1o . S
) MR MARCHAL W Ghc TAR

For this act ol your kindness as well as my whole family shall ever
remains grateful to you. ‘

T_'hankling you ii‘nian'ticif)ation.

Buope| |

ok C@P‘%

cle Qg Ao

Wy M CrGy  MARLEAL

AR M spguanTeR vy
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Central Administrative Tribunal

© To,

e 9B opT 009

. Guwahatti|Bench

Sri LalitNarayah Singh |
S/o Mrs. Anu Devi . ' :

Clo Slnva Mandir, Rown‘\h MLE. 1;S.F(‘qtc
Jorhat -785 005 o

“The Comm.mdmg Office / :
' §25SU, AFS, Missamari
CIQ99,A.P. 0,

- SUB: COMPASblONATEAPPOIN TMENT INMOST lNIDGl NT CIRCUMSTANCES

 Respected Sir,

Reference my applicatisn on the above subject dated 31.07.2009, 25.08.09, 16.09.2009 addressed to
you and HQ EAC IAT lcterno. FAC/163 1/1/PC dated 18th Aug. 09 and your remark onitletier no. 825 51/ 21 1/
1/3/PC dated 04. Sept. 09. — ' ‘

Most humbly itisrequested that xmplte ofmy ])usomllr‘qmst my application {or commuxmn upamwmtment
is returned unaction due to which my fing mcmlpmxlmn is poing bad to worst with my ailing mother mental disable
brother and a younger sister having no landing property / source of income in such hard days.

That Sz, it is to inform you that the following requisite documents as mentioned in the check list for employment

under indigent circumstances is annexed herewith~- : ‘ O

I 2 Copies of Indigent Certificates,
2. Undertaking Certificate. .
Willingness Ccmﬁcatu Ion Gr. *CPost.

3.

4. - Willingness Certificate I()l Swvc anywhere in India.
5. No Objection Cuhhmtc.! lf-' :

6. DateofBith Cerlificaley

7. Financial/ Economical Cemhcalc r

8. Meavital / Limployment/ Rl'sldcntm Certiticate

9. . Muhml Boardow: o ruhLatim

10. Pr olox ma ;'

In view of theabove asaindigent helpl(,ss youth 1 pray your good office with folded hand to appoint me as

civilian tclccomc operator/ LDCin your office at your eatliest possxblu and releive me from thc pxcscm ﬁnanoxal
C1CCome-Opeidit

¢risis.

Thanking You with anticipation

I remain sir,

A Ny
Q&mw\ (36( lo-eqx . ; h'yk P e ll.:,.,ll." [
C1 obithareeta ey ‘

Copy lo: :
1. Air Marshal, H. Q EAC, Shillong -~ forinformation please. : :
2. Air Chief Marshal, HL.Q. Vauy Vawan, New-Delhi -110011 - for informuation jloase o o

CJIMI%L

(m‘ ‘D 07 | . 1 - v:

A ds cata.
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825 SU, AF
PIN-937825
CIO 99 APO.

t’)‘ Sep 02

- Eurther, it is to inform yoUb that (3PF amont of Rs. 1".'31 1851

4.
thousand soven hundred eight {ive only) has alrea

11 Aug G2 in

\,,_

dy been forwaided vide DD No.
respect of your wother i.e. Smt Anu Davi,
pensionary benefits are in progress on top priority. i

(RUpees'On'e Lakh thirty one H 1
664405 dated

Ex-S/Wali and process. of other

[P

LAMMX : As stated
P - & [T

L1

A HQ (
(SO/PC/5)

'HQ EAC. IAF
(OlC PC)
C/IOP9APO "

P

For infoim

For inform

\

i
;
i
i
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lion please. 1
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IN THE CENTRAL ADMINIISTRATIVE TRIBUNAL, o~
el , < Q,.
GUWAHATI BENCH o ¥
Sy
_ INTHE MATTER OF g0
T . <
) Original Application No.224/2009. .‘ S é
e : g
R SR i RIS Shri Lalit Narayan' Singh
rhA ¥ | Shri Lalit Narayan Sing | %
3y ex
.....Applicant ~ vy
S ] 0§ 5
- Versus - RE ESY
| : RESNE 1134
Union of India & Ors. Ll &
§8€§§
....... Respondents <ize Y
| %
. IN THE MATTER OF $

Written statement submitted by the Respondents No.

WRITTEN STATEMENT

‘The humble answering respondents

submit their written statement as follows

Coa

W Thtl_ Aty Cinde Ok Kumar

wo~c\<i~\5 as B4 olun Commandin, 12Uy Bt Soree
and Respondents No.aud| in the above case and I iiéve gone through a copy of
the application served on me and have understood the contents thereof. Save and
except whatever is specifically admitted in the written Ista’terﬁent, the contentions
and statements made in the application may be deerned to have been denied. I am
competent and authorized to file the statement on behalf of all the respondents.
(ii) - That thé answering respondents beg to submit preliminary objection
as follows : |

The applicant has approached this Hon’ole Tribunal prematurely as

his épplication is still under process, the delay in processing of his application §

\

REY
| %Mﬁ) |

g\b \\g‘flp
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due to want of final amount of terminal benefits of the applica',/nt’éf mother, Smt - **

Anu Devi, ex Safaiwali of 825 SU. Further, the papers for ﬁnaﬁzatloﬁ‘{”ﬂ
benefits were delayed due to the request of the mother of the appllca;lht- to rece&e »«,..,,j
the same by post instead of submitting the same before her being invalidated out

of service of medical grounds.

(iii) That the answering respondents want to rely upon the Brief Fact of

the case which may be treated as a part of this written statement.

Brief facts of the case :

Smt Anu Devi was employed as Safaiwali at 825 SU. The lady was
medically boarded out on 31% May 2009 (AD) on medical ground. Prior to her
retirement from service 825 sU vide letter No.825SU/211/1/3/PC dated 7.5.2009
had asked her to submit the documents/information as mandatory for processing
the case with Pension Disbursing Authority. She was alsc called upon by ¢825SU
for signature of pension papers Which she refused. She however, made a request to
the unit to dispatch the papers/documents to her home town through post as the
Bank Manager’s signature can be annotated at Jorhat only. The pension papers
were therefore sent to her by registered post vide 825SU vide Iletter
No.825SU/11/1/3/PC dated 20.7.09 with an advise for completion and submission
to the unit immediately. While dispatching the above papers, she was also
informed about the possible delay due to dispatch by post resulting into delay in
processing and grant of pensionary benefits for which thé unit
administration/authority will not be held responsible. |

Pending finalization of the NE benefit, Shri Lalit Narayan Singh son
of Smt Anu Devi vide application dated 31.7.09 applied for compassionate
appointment. The application being incomplete was returned to the applicant vide

825SU/211/1/3/PC dated 4.9.09 for resubmission as per the check list. The second

-

Air Commodor@
Air Officer Commancing
19 Wing, Air Force
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application dated 3.10.09 was received by the unit on 21.10.0?}fand the applic

~da,

benefits in respect of his mother will be considered on finalization of pension case,

for which action is in progress. The applicant was informed of the same vide this
HQ letter No.EAC/1631/2/PC dated 6.10.09 (copy annexed).

The subject matter pertains to employment under indigent
circumstances within the reservation of 5% quota of the vacancies occurred due to
retirement/death/resignation during the preceding year. As per policy in vogue,
~ application for compassionate appointment under indigent circumstances for thé
Group ‘C’ posts are considered by Air HQ based on the relevant
infonnation/documents/papers‘ relating to family size, age of children, amount of |
terminal benefits, amount of family pension, liability in terms of unmarried
daughters, minor children etc. and also movable/immovable properties of the

retired person. The case of Shri Lalit Narayan Singh will be forwarded to Air HQ

- e e e

on finalisation of terminal} beneﬁts/pension papers.

2. - L?."l:};;lt with regard to tﬁe 7s‘;atements made in paragraphs I, II, III, IV,
1, 2, VII & VIII of the application the answering respondents do not offer any
comments.

3. That with regard to the statements made in paragraph IV 3 of the
O.A the answering respondents admitted the facts. However, the application for
compassionate appointment can be processed/forwarded to Air HQ through
Command HQ for consideration only on finalization of all terminal benefits
including pension of Smt Anu Devi, ex-Safaiwali of 825 SU, the details of which
need to be endorsed at Para 5(a)(i) & (ii) of the proforma for compassionate

appointment. The lady was medically boarded out on 31.5.2009 and SORS on

1.6.09. Prior to her retirement from service, 825 SU vide Iletter

P2k Myrmary

Ay Commsog o

£ir Offieer Commanc g
1% VWing, Air Foren
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No.8258U/211/1/3/PC  dated 7.5.09 had asked her;;_,/ t(:) C;s}lbrgt the
documents/information as mandatory for processing the | casa..WIth
Disbursing Authority. She was also called upon by 825 SU for signature o‘f-:
pension papers which she denied. She however, made a request to the unit to
dispatch the papers/documents to her home through post as the Bank Manager’s
signature can be annotated at Jorhat only. The pension paper were therefore sent to
her by Registered post vide 825 SU vide. letter No.825SU/211/1/3/PC dated 20™
July 2009 with an advice for completion and submission to the unit immediately.
While dispatching the above papers, she was also informed about the possible

delay in processing the pension papers due to dispatch by post resulting into delay

in grant of pensionary benefits for which, the unit administration/authority will not

be responsible.

A copy each of the unit’s letter dated 7.5.09 and 20.7.09 as

mentioned above is annexed as Appendix ‘A’ and ‘B’ respectively.
4. 'That with regard to the statements made in para IV.4 of the O.A the
answering respondents beg to state that the same is deﬁied. The application dated
31.7.09 submitted by the applicant were returned vide 825SU/211/1/3/PC dated
4.9.09 for resubmission as per the check list with a request to liaise with station
civil admin section along with requisite documents as mentioned in the check list.
The second application dated 3.10.09 which was received by the unit on 21.10.09
was again found to be imcomplete as the details of NE benefits of his mother were
found not entered in the proforma. The applicant was theréfore, informed that his
case will be processed only on receipt of the amount of terminal benefits of his
mother.
5. That with regard to the statements made in para IV 5 of the O.A the

answering respondents beg to state that as per policy vide GOI MOD ID No.

3
O
Soran g

1§ g, Alr Forea




19(4)/824-99/1998-D(Lab) dated 9.3.2001, compassionate
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considered based on the weightage on the basis of 100 point s?’ale in@ﬁding family
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[ty
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size, age of children, amounts of terminal benefits, amounts of family “pension;,”
liability in terms of unmarried daughters/minor children etc. and also
movable/immovable i)roperties of the retired employee. Therefore, the

qualification of the applicaht does not automatically qualify him for a post under

indigent circumstances.

6. That with regard to the statements made in para IV 6 of the O.A the
answering respondents beg to state that Group ‘C’:;\Lf?l\iﬁglée-at the units/stations in
EAC cannot be filled by the unit unless cleared by the Govt./Air HQ vide GOI
MOD OM No.14016/6/94-Esst(D) dated 9.10.1998 (copy annexed as Appendix
‘C’). In addition the contents in para 5 are reiterated.

7. That with regard to the statements made in para IV 7 of the O.A the
answering respondents beg to state that the ‘delay in finalization of the pensionary
benefits in respect of the applicant’s mother Smt Anu Devi Was due to the reasons
as stated in para 3 above. As regards the application for cbmpassionate
appointment under indigent circumstances, the rule position/criteria for
consideration of the same has been mentioned in para 5 ;bove. However, it is
intimated that the GPF amount of Rs.1,31,785/- had been paid to Smt Anu Devi -
vide demand draft No. 664495 dated 11.8.09.

8. ~ That with regard to the statements made in para IV 8 of the O.A the
answering respondents beg to state that the said OM No. 14016/6/86-Esst(D) dated
30.6.87 has been reviewed vide OM No14016/6/94-Esst(D) dated 9.10.1998. As
per the revised OM only 5% of vacancies falling under direct recruitment quota in

Group ‘C’ or Group ‘D’ post is reserved for compassionate appointment under

indigent circumstances. Further Rule 38 of the CCS (Pension) Rules, 1972 provide

A Gommedesn
i Oliicer Cormanding
1f Wing, Air Foren
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infirmity which permanently incapacitates him/her for the serviee--Fherefore;thews

the Govt. servant to retire from service on account of any b@}lyw%r—z‘%?}wfpln !

said rule is applicable exclusively for allowing the employee to retire on medical
grounds before attaining the age of superannuation. The said Rules make no
reference whatsoever for providing of compassionate appointment as has been
claimed by the applicant. The object of compassionate appointment under indigent
circumstances is to grant appointment to a dependent family members of a Govt.
servant dying in harness or who is retired on medical grounds, thereby leaving his
family in penury and without any means of livelihood.

9. That with regard to the statements made in para V 1 of the O.A the
answering respondents denied the aforesaid statements. Further, the contents of
para 4 are reiterated.

10. That with regard to the statements made in para V 2 of the O.A the
answering respondents beg to reiteraté the contents of para 8. However, his
application dated 3.10.09 for compassionate appointment can be processed on
_resubmission of the same to the unit duly completed in all respect including the
NE benefits of his mother Smt Anu Devi at para 3(a) (i) & (ii) of the requisite
profoﬁéf‘ (Annexure-F of the G.A). It is reiterated that finalization of the NE
benefits has been delayed due to the choice of his:f)ther to ask for the requisite
papers/documents by post at Jorhat when she could have complete the same at 825
SU itself prior to her retiremeﬁt on medical grounds. |

11. That with regard to the statements made iﬁ para V 3 of the O.A the
answering respondents beg to state that the reasons for the delay in finalization of
her pension has been mentioned in para IV (3) and V(Q) above. The pension
papers of the mother of the applicant are under proceés ét the Pension Disbursing

Authority and the lady will be getting her pension as applicable under Pension

(A Kumar)

Air Commodore

Air Officer Commending
18 Wing, Air Force
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Rules. Further a GPF amount of Rs.1,31,785/- has already l?een paid to her v1ciej
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12. That with regard to the statements made in para VI of t;e %(;“A the
answering respondents beg to state that the first application dated 31.7.09 being
incomplete was returned vide 825SU/21 i/ 1/3/PC dated 4.9.09 for reéubmission as
per the check list. The second application dated 3.10.09 will be considered on

finalization of pension case, the action of which is in progress. { eol M@_

13. That with regard to the statements made in para VII & VIII of the

‘O.A the answering respondents do not offer any comment.

14, That with regard to the statements made in para IX of the O.A the

answering respondents beg to state that the relief sought for by the applicant i.e.

for considering his application for compassionate appointment under indigent

circumstances can be processed as and when details of terminal benefits of Smt
Anu Devi are available to be incorpofated in the proforma. The said proforma
shall then be sent to Air HQ for further pfocessing. The finalization of NE benefits
is however, delayed due to the choice of Smt Anu Devi to call for documents by
post at Jorhat instead of completing the same at 825 SU itseif before her being

medically boarded out from service. In this connection a letter to Smt Anu Devi

vide 825SU/211/1/3/PC dated 20.7.09 is annexed. Further, no 3uarantee of job can

be given as the case will be considered by Air HQ on merit in terms of MOD ID

No.19(4)/824-99/1998-D(Lab) dated 09.03.01.

15. That the applicaﬁon is devoid of any merit and deserved to be
dismissed.

(Am% ‘

Aiv Commodore

Air Officer Commanding

19 Wing, Air Force
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and equity.

~34 -

That the reply has been made bonafide and for the ends of justice

It is therefore humbly prayed
before this Hon’ble Tribunal that the
present application filed by the applicant

may be dismissed with costs.
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VERIFICATION

I Ay Cande Nok,  Kumarx

Sonof _lale S Rikyou. ©ad &:Kaﬁ\ _aged about 5

years, resident of w\'wa Moute  Mauntam Jhoadnd Aaova, Guwahad

workingas vy o;fx{,i\ oY Comumarheg
Duly authorized and competent officer of the answering respondents to sign this
verification, do hereby solemnly affirm and verify that the statements made in

1,2, U5, Flo lb ] . .
paras are true to my knowledge, belief and information & those

made in para 3.6, being matter of record are true to my

knowledge as per the legal advice and I have not suppressed any material facts
Jonuaxy Keole atb Gu

and I sign this verification on this 9%~ day of December;-2669 at

P38 wumar)

Pis Neaine

“iv Semmodore
~ir {rficer Com

1t Wing, Air Force



= e

- ' @003
S0A EAC IAF ) oy — (?é -

R S 453w ety -’=""’~--""’-"*z'.”"f-‘:?f'h!7_".
Q;\kﬂz@,@ﬂ/\ﬂ— wé’?’ i '
B e fim o e
e oo . ‘. . [N

Lelf: Nerayan-Sigh
S/0 Mrs Anu Devi . e
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1. Refecenca_is--made—te-ywr:appiication dated 16.Sep 09.

2. lItis inféann that your appiicatiorj for caméésimate 'ai)pointment under -

indigent circumstances has been ratumned by 825 SU for:.completion as per |
the check list. In this conneotion 826 8U letter No 82580/213Mmm~dateq7. e

. Lo

. < e .
Fas R L T vy e C o ARCANONSIA +
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itia Daned o o pacsionate_appointment-under-indigent -
- mstan“éefis—pﬂre@f‘b“é%fé‘"&fbn_'ﬁnancia!ilimplicaﬁm_ However, in-absence-of

Family-Pension; DCRG, GPF, ceaies smount et¢ of the relired empioyes,
the case for compassionate._appointmant cannot ‘be congidered. You may
tharstars, iiaise-with 825 sU -faf_mﬁhéfﬁéee&safy achion.
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825 SU, AF - Refar rapresentafion of Shit-Lalit Narayan Singh -
-+~ dt 16 Sep 09, You are requested to process the case o
7 - after finalization of Family 'pensimIDCRG o
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1. - Reference. 1s made to your personal apphcatuon dated 02 Aug 07 on the above
rmentioned subject.

2. it is. mtvmated ‘that Medrcal Board has: reoommended for retirement on invalid

" pension and you are oroceedmg on retirement on invalid penslon wef 31 May 09, SORS
on 0% Jun 08. )

3. - You are requested to submit the folloimng dowments I information for further -

action by this office inthis regard o
' @ 06 (sn() c0py of recent pass port size photographs

(b) _- Inhmate the resudennal address after retrrement

'(c). . " Bank name _place and Account No through whu:h you prefer for the i

transact«on of pensronary benefits after ret!rement

','(d) _* - To- submit ctearance cemﬁrate duly compietea in all respecis m 8ix
pxes - - BRI - .

e e - s gy

B .,-‘ &

4. Form of clearance.certificate in six copies-(Blank) is enc!psed_|7e;re\‘rvith;

‘(TR Behara)
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! FORWARD! G 6F CONNECTED PAPERS ON PENSION
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V43 SMT ANU DEVY S/WALL
Lo 1. Itis to inform you that you were: called upon by. this office for signature of pensionary
papers Sut you have denied tfo acce,.,t thu relevant- papers fof signature even on request of
undersmned vou. did. not agree to.sign the paners stating that the papers- mav be dlspatcned to s

; your home town through pesta! a¢ the bank r.".anagers signature and seal can be annotated at
1t Jc.«‘ha‘t'oniv : : _
L 2. In view of the above it is informed that there may be a Possvbﬂrty of detay in processing the
- peiision papers through pos.di and subsequently will causs ‘delay in pensionary benefit and the
: -nrt admlnmratxanlauthonty will not be responsub)e for postal delayldelay in pefisionary benefi its.
2 ‘Yol are harohy advrqed to corno!ete all the connec'red Iappllcable ponﬂlonary ‘papers in
: riplicate as altathed 1m"nadaate| y-and forward to this office for early action. ' ‘
(@ Undeﬁak'ng Cemﬁrate for Fixed. Medzca! A!lowance
X B {(b) . Specimen signature /Right ¢ hand thumb -mpress;ovz '
P e o sl LR L —re O, T S A e
L ; _ ey ,f“"'m"‘f‘f'ﬂ A e T Comaens Do e R At

- (d)  Descriptive Ron. _ o , -
e}  Bank Details , v o , - .
® Form 1. | ' ' S :
(@} Form 3

* (TR Behara)
Squadroin Leader

. Senjor Administrative Officer

&For Commandirig Officer
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R SEAT

@ Sub ect: Schcme (or compasnonafc appomfmenr una’cr fhe ~;';- et g e
‘T"' enfra/ éovcmmenr Rew'se con:olldafcd msfrucﬂgnf O -

1 "l)"

that the: exlstmg uls&ruouons for ]
_Govemmcm huve smce bcen

s : “The: undemgned is dmc(ed;lo
makmg dompassnona(e appomtment under the Cent
rcvnewed in the light. of the. various. court, j\ld

: those takcn on the¢ itious. ‘recommeiidatio
A A Commission R<:art as ‘well as the Study: ‘Repotts

RO Dcpaﬂmcnt of Acmlms(rnhve ‘Reforms.and Publi ;
' “ A “have accordmgly teen: evnsed/snmplxﬁcd an oonsohdated as in. the enclos i schcmé - }
| - whichowill supcrcede all the existing- instructioris on‘the subject.” " This may tic broug t ot ] 4

; nohce of all conccmed for mfmmahon guld ; "and nccessary !xctxen T —~ E“m?;? !

; _The Complmlle : and Audltor General ,of lndna
: ‘_‘The Sccrelnry ‘Umo.. P\.blxo Sc vie.C mnussxon

S All Stme Govcmmvems:’Umo
All attached/subordmalc ‘offices ‘und
“and’ mlstr)' ofﬂome AIT f'S

istar G ml;’rrhga-ij
arlmenl of Admnmstrahve R orm

' All-Offies/Sestions o ‘
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K C 2] lrmed worl'—cfmmed stafy”

IS

-tenn Govemmenl servant menhone -in Note- III above

"mcludes cx(cnswn in. -_servxce (bu( nol

R 3 cml post

. e
AR . .

the uormul age of rehrcmcnt ina ‘civil “post.

Head of the Departmcnt ugder‘the S
-the case of 3 uached and : u"

5 1ou1d bc,ehgxbl_ al
3 posl m zdl xespccts under, the pnovxsxons'of (he 7
evant ccnnlment Ru:es e C-

" G’overmpcnl ,[cn'ant' for lhe purpo se of these. mstructxons ;g'e
means a Govumment Scrvant mppomted -on repular ‘basis: and.
'h ' on daily, wage or. casual .or- appreritice or- ad--

4 '..ZI -alsp be covered by lhe" '

i -

cmploymexﬂ) afler’ aﬂammg thc nom]al age of retmemc ¢ 15 a- -
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pomlmem ori compassxonale grounds

The objecl of the H(,lu,mc is (o gmm ap
dymg in. harness or. who 1s

member of.a (‘ cvcmmcnl servant.

toa dependcnt famity :
retired on medical grounds, “thereby feaving his fmm!y in penwry’ and without afly ~ - %
overnment servant concemned from Mo
i

lieve the family of the G

“smuhon and to help 1t gets OVer &he emergency R

S
F

i dleq wlnle'urve "ice mcludmg death.by smcxde), or?
is” tcumd oni . grounds under)Rule 2. of he
: or lhe concspo:_

. Aprovns on
... gttaining _lhe -age Of

medlcal. grounds under‘ Rule 38 of the”“

972 or the com:spondmg provmon in 4
ilations before attaining hic age - -
 Gos emmcnt scrvants), S

opted. son),'o
dmg adoplcd dnughter). :
in 't Hf; uhfngmc d'C
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L K ,Compassxona(e appomtmenls m exe

P ; .(:zi)' Rccrullment procedure {Le, wz(hou' Llw 3
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gcn"y of dzé f .
¥ Selecuon Commlssxon or lhb Employmcnt Cxchangc

B

Clearancc from (he Suxplus Ccll of the Dcpanmcnt of Pcrsonnc] .
and Tran.mg/Dxrecioraic Gcncmi of Employment tmd Tr‘ammg , ‘
bzm orders on f' iling- up 0r pos{s issued by*the Minisuy*of Fmance L

(Depaﬂment of Expendmme) '

sdee a §

Upber age lum( could bc relaxe
“lower: ‘age Timit: should howevcr,
-of age. : ,

Age ehgubxht) shall be delemnned wxlh :
apphcauon and not th daty )

Jasénonalc apponhtmént n’:nGase
',,, nelaxauon of uppcr age’ lm'ﬂ't-,
ppomtménT

of __,Apom_ at
..membcr m qucsuon is cducatmnally quahf icd Such o

.permitted upto 8 pcnod of twa years beyond whlch
~no rc.axauon 0[ cducahonal qualifit icatichs will bo sdmiissible dnd the |

s servicts of 'hc pcrson conccmed il stilt :unqualified, are linble to-be: -
lenmna('d :
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weeiling#o ﬁS/‘@of&'ﬂj TR g;Lingn 4anclésa§afor@nﬁlqn
§ '%‘?‘}?&mtmmmhould SOEEEEK "t?"c"éﬁedmﬁl”hslw N
_p;mn“fqnmf aiﬁhcy
g Emplmlm“z unde !he schcme “is. not conf' ncd {0 (hc M:mstry/ Coeder
! Dﬂpartmentfomce in whxc,h.decemcd/mvdxcallv rvhrcd (‘ovnrmwcns f e L
scrvant~ had bce_n workmg, “'Such an appomlmcnt can” be glvcn o
he < Govcmmeht of India depending upon uvmlubxhty

nnywhcre under ti

~ofd' Suitable vacmxcy mlctint for ﬂlc purpose of compusstonatc
e o .appmntment

Jf sufﬁc:cnt «vacarcnec m«not*a\'wlabie "uany part.t tlar office- to
accommod’\tc the persons in “the - waiting “list for compassnonale
appoxmmcut At “is ‘open (o the admlmslmhve Mxmstry/Depaﬂmem/
‘Office 1o take up the matter- With othér Muuslnes/Departmcnts/Oﬂ" ices’
" “of the Govemment of Incjxg Qo pmvnde at an-early daté appomtment on
compassxonate grounds to thasé in the W&lllng lxs(. o

Al |]'( PO

[

LAt ;'f'n vy [

L (@) Mltuslnestepartments can consnder requcsts for compasswnale
e . appointment cven whenc“lhe Jcath or re(lrement on medlcnl grounds of

a Govcmmcnt servant. {0 k- place long back, say ﬂvc_yem-s of so.

V ed ' requests it t;hould? h6’vié‘ve

;t!_{é,%g‘r‘mmlc ‘},‘f,t{‘;ss i

A nonnally“”ﬁ?:” aken

e T e i ependablét means” 'of sub\sxs,letdx,c'
‘ oo e o e 'i%‘ﬁld“&:a‘ll“l‘ér’ié“g
el T mské“npfm"inﬁhmt _
(HERFoHE 768 ke o

: o i &
Whe(hcr a fequest for compassnonale appomtmcnt lS bela(ed or not”
‘ }ﬂ -, rhay be dclided with refcmncc : 1o 1.e date of death or retiremont on .

’J*‘fﬁl' fical grmmd of 20343 «.»,.:cm servant “aind+tiot’ Ur*"‘eﬁgt of t_hc‘ " )
. appl‘xcan( at the time of cons:demuon . . T
e -

e A
T . T B - B

: a;lk"‘ ey s Tt
. mvoz,«wpormmg OAIPASSLQN4T£ ‘ '
 GROUNDS Gmmc’mmmw T e

: A wldow appomud on compassnonatc, grounds will be allowcd to con(mue m :
i
servnce even uﬂcr re mamnge. . L k R

.'....6/-' ‘
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-~ VHERE THERE LS i) KARMNQMEMBER .v

;j-tv' o S ; ) \' S @ in dcscrvmg cuses even where there is alre dy an eaming member in ﬁl o
R N . -the fnmuy a dependent family member may be considercd for
' B - ", compassionatc appointmicnt. with prior approval of the Sccretary. of the *
-7 1. Department/Ministry - ‘concerned who,  beforc - approving  such- - - 473:\‘ -
~;appointment;’ ‘will " satisfy  himself that grant . of . compassionate - R,
. appointment is Sjustified having regard:to siumber of dependents, #sets . - %
and liabilitiés Teft by the Government servant, income of the eaming  + S
. “member. as’ also his liabilities including the".fact that the ‘earning .
member ; xS'TesIdmg Ayith the fumily of the. Governrient servant and
hether he should not bc a’source of suppoit to olher members of lhc

)} ,Inczises,whcre d’ny member of thc farmly of the deceased or medxcally ‘
../ relired Goverament servant is already. in employment and is not
supporung {hi¢ other members of the family of :the - Govemment- ‘

N servant extreme cautwn has to: be observed in, asoerm ing - the
T ’ servant so@(hat the famhty of a;)pomtment on eompassxona(e groun .,
™ AR TE not cneum\ented and mxsused by puttmg forward lhe ground thut‘(hc -

L' .
< 1‘q

((nue ’

A«requcst to grant, lhe beneﬁ( of compassnonu(e appomtmenl ean bc . ‘
nsxdeted ox}l)' aﬂer d lapse of at'Jeast Z years.from the date. from.. ,
whiich the ovemmem scrvanl has boen mlssmg, pmvndc‘ﬂ'that‘ .

. wn FIR to this eﬂ'cct has bce Iodged wnlh thc Pohce, :
;hc missing person is not traccable, and.. ¢
the compelcnl msthonly fee]s that the case is genume,

Seap v

-1§ns ._bem'm va nat bc ‘rz:fzi.. to the case of a ;:omﬁmcn{

who, had lcss thail two years (o rehre on ) tie' dalc from whxch he 9’- '
has been‘m:ssmg, er A A E

o "'. RN zmn*-%w -
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- () - Compassiouate appoiniment in lhc case of a missing Governmel,
"t servant also would not be a matter of right as in the case of others and
it will be subject to fulfillment of all the conditions, including the °

,3.'\‘_':' / e - availability, of vacancy, Jaid down for such appomtmcnt under the .
w7 . g il ;W N scberne; ‘ | .
l‘.R, ) , ;.. .‘__ ".4 . ’ ‘. ) '.' R -
R ‘ TP € I8 W}ule comulermg chcb fa "e,qucqt the. msults of the Police
“:f _ T ‘\“’) Co0 mveshgnuon should aiso be taken info account; and ’ .
! . ' ) A decision.on any-such- n:qués( for compassionae appointment should
. ¢y .. . . betaken only at thc fevel of the Sccrcuuy of the Muustry/D parunent -
. } . “T " conterned.

12" PROCEDURE - .
(@ . The proforma as. in Annexure may be " used . by

- Muusmes/Depamnents/Oiﬁces’for ascertaining necessary information
R 'and processmg the cages of compassxonmc appom(ment L

(b) fh

’ fﬁ‘ic Omcer in each Mlmsuy/Dcpar(mcnl/Ofﬁce should mect.

' " the members of -the -family of the ‘Government servant in question

2 . " immediately afler his death to advise and assist them- in_ gefting
T . -gppointment on compassionate grounds. The applicant should be

-called in person at the very first stage and adyised in person about (he

e requlremcn(s and fommhucs to bc comple(ed by hlm

o ‘(c) . An appllcauon for appolmmenl on compassmnate grounds should be.

“h T considered in. the light of the instructions issucd from time fo (ime by

the Department of Persorinel and Tmmmg (Eslabllshment Division) on-

- © "“sthe'sibject by a commiittee of officers consisting of three officers ~ one- -
. Chmrman and- two_Members —-of the rank .of Deputy Sccrelary/

s ’ Direcior in the Muuslxy/Depanment and officers of equivalent rank in =
lhe case of al chcd and subordmate ofﬁces @”E}jﬁ" "l?am‘Omcef‘may" -

pon C

. B O -of"'* onth’ 6 Qé ' { ‘

P ‘fﬁﬁﬁ%‘“ @'@"&pp[amxk “ifidy B1S0" bc granted personal “hearing by- lhe*
: L b"‘é“mnuﬁ eé, afncccssary, fofbetler:ap_precml:or' of thi faclsoﬂhc casg.

LoeT 'A,'("d) Recémmcndauon of the committee should _be _placed bcforc the
' L T sompetent. authority: for & decision. _If the .competent authority |
. R :‘” ' " disagrees with the committec 's tecommendahon, the ‘case may be oL
LT Cl i referred to the. ncxthzgheraulhon!y foradcc:sxon - B

- L T : . . ot

- '...-..877 :
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tiet

. A person ﬂppom}ul on mnuisnona(c gmunds under the scheme should givey
Can undcrtakmg in’ Writing’ (us’in Anne;(ure) thal he/she will maintain propcrly the:
“other famﬂy membcrs who were dependeiit on the Go»emment scrvant/mcmbar of
* thie. Armed Forces'in quesuon and in cuse it Is proved subs.cqucntly (at any time) that

o Alie family members aré being neglected or are not being maintained prop"rly By . '
hlm/hcr hts/hcr appomtmml may be ("mm':{cd fugh\"xu‘ : - - ‘3{_ oo
PRI o . i A ~>\ & - : ' I oo ; - "".,3
' .":,fl'.4'.'-‘:" 'REOUESTFOR CIIANGEINPOST/,PI"RSON A
.- Whicri'a person has bcen appointed ‘on. cnmpassnonnte grounds toa puﬂlcular : P

,4 ‘posi the set’ of: <cifcumstances, which led to such appointment, should. be
deemed to have ceased 10-exist. Thcreforc, :

T @) ' hc/she should strive in lus/hcr career- llke h]s/hcr col]eagues for future
Lt e S advancement and any request for appointment 1o any: hlgher post o
R 'conslderatu)us of compassnon Should mvanably be rejcclcd

“n‘é'(‘:"t’n“p _ér %

B e e e R o el S

i The mter-se scniomy of pcrsons appoimed on compassmnalc g,rounds :
may" bex fixed “with. re{‘ercm:e 10" their”date ‘of appointment: Their -7 -
intetpolation with thie direct mcruxtslpromotees may also be made with Ce
reference to: the:r dau.s of appointmeny ) wﬂhout dxslurbmg the’ mu:r-se S

e

““:'Date of Joming Y- 'person appomled o compasstona(c grounds shali »
fbc trcnted as die datc of hxs/her rcgular appomtmcm r

‘way..that' persons apﬁ%m o < i@’s:emm]
i . . J . Ao,

,tcd%cahcnai ‘and-techaical’) icilions and W c@r ﬁxnm&» .

the post consistent wnth the reqmremen( _of -mam(cnance of eﬂ' c:ency A

" . TRl Lk

) of ad'mms:f"uoh : ) »; ':
N §

: ;,«»ﬁmmewmt |

< m&m «qmrmt . z

. E .s-.: ”‘\‘ 2%%@ ‘E | | H
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R " - o e Y .w,u.Ofﬂce. It should be made gvailable to the petson concerned if there is

z . e
v S (). l! is no' Lhe intentior to n:.,inct employment of a family- me'nbcr of the -
e RS ' deceased or medically retired Group 'D’ Governmeat servant tp-a -
T ' . Group, ‘D" post only. As,such, a family member of such Gmx"‘ ‘D
e *"- - 1 “Government scrvant can be appoinled to a Group ‘C’ posl for which -
© w. helshe.is cdugatlonully qualified, pmvudcd a vacancy in Group C' i
- |.-';':‘.lpost exists for this purpose. . . o
©: s The Schcmc of compassmnalc appomtrncms was concenved as far: i
o pback as 1958, Since‘then a number of welfare. 'neasurcs havi been,
introduced by thé Government which- have made ‘a snl,mﬁcunt .
dl(Tcrcncc in the financial position of the families of the Government
- servants dying in hamess/retired on medical grounds An application ¢
. ‘for compassionate - appointment should however, not be rejected - -
- viuy, ~merely on the ground Ahat the familyof the- Govemment servant has.
. KA -’i .received the .benefits . under. the various welfare schemcs While
- . e conSIdenng a request for appointment on ‘compassionate ground a-
: "T7 . asi. v, balanced and objcctive assessmient of the financial condition of the * =
1:. 4..famlly ‘has o be made. taking into account its: asscts and. llﬂblllUCSj ;
. ‘J" (including -the . beneﬁts received under the various wellare schemes "
_ L:nmentioned-above). and. all other relevant factors sych as the presence of .% -
5 . R * an earning member, :size of the family, ages: oi‘qhe children and the: -
©o T essential necds ofthe family, ete.

e R TR i o o :
AR : (d) o Compas;nonate appomlment should not bc demed or dclaycd mercly
e \ i ‘on the ground that there-is reorganisation in thé Ministry/Department/.”

- & vacancy | mcunt for compassionate appom(men( and- he -or she is*
My found ehglble and suﬂable under the scheme. =, " oo U

L n’;(!l ; .\n e

L S ‘ w:th grcalcr sympathy by applymg rclnxcd sumdards dcpcndmg or; thc.: ¥
R " facts and c:rcumslanccs of thé case. i
. ‘- . ! . i _P,‘,‘ ._A,, - P N . R
O L, ‘. R Compnssxonatc appomtmcm will have pxcccdcncc over absorption of ;7 ¢
0 T ah - " . - surplus emipidyces anad rcguhnsamm of cmly wnge/casuui workcrv { g
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. _ . ,
‘(a). Name" . of the candidato for S ’A . N =
. _ appointment A N . . L ; _ R
¢ " (b) Wis/Her reiationship with the - . . .l L. )
_ 411;:“ © _ Government sarvant - D o S '
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'c' or 0%
(e) Whether there 1s: ¢pnéx4,tn'. :
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'4: of compussionate appointment.
(f) whether the post to be filled is -
. {ncluded iin the Caritral Secretnr1qt
)‘cler1ca1 SGrvlce or, not. f‘ o .
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1!1Re¢ruitme - Rules . prov1d9 for'
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(h) Whethér the cnnd1dato fulfils)
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“under indigent csrcumstances is annexe

R m

fherewn‘zh. M

tfﬂj » ; j-.% :
3. ou are advised lo liaise with Station Civil Admm S' ction alonq ‘with reqwsﬁe documents :
as mentioned in Check list for consideration )?lour case. '

4. Fuither, it is to inform you that GPF amont of Rs. 1,31,785/- (Rupees One Lakh thirty one
thousand caven hundred eight five only) has already been forwarded vide DD No. 864495 dated
T1 Aug Q3 in respect of your Mother i.o. Smt Anu Devi, Ex-S/Wali and process of other
pensionaiv banefits are in progress on top priority.
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